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Furnished by the caniidate alongwith Numination Paper
Before the Retvraing Officer

For electom 0., 000000000 o{name of the House:
meiTszJHﬁB_SI_'[AMF .Clmﬂ-thuency{h"uw af tive Canstitueir i

| DR. SUNIL KUMAR .. idqp6t: oimifc of,. SRI BHAGWAT PRASAD

qﬁ.ﬂﬁ]
,.-.4? o Lyears, restden of, 2 ﬁSHAN““}AR . 1lm|r$ ﬁlﬁpﬁﬁﬁ.ﬂrﬁu U cmmiidaly ah b alsive

Election, do hereby solemnly affirm and stsie on cath as under;-

i strike out whichever is ot applicable)

(1) | am a candidate set up by JANTA DAL (UNITED) ( o0ne of the political party ) / am contesting s ai
Independent candidare.

(1) Details of PAN and status of filing of Income tax return :

SI.No. | Names P-:n'n;rﬂﬂ ' The financial year for | Total income ]
Account Mumber | which the last shown In Income
(PAN) Income-tax return has | Tax Retum { in |
=T : = ___| been filed Rupees) S
I Sell AATPK4654P 2010-11 Rs.To4510/-
2 Spouse- - AAKPD7160L 2010-11 Rs. 220620/-
3 Dependent |
4 Dpendent 2
B Dependent 3 . ....... =

{3) The following case(s) is/ are pending against me in which cogaizanee has been taken h;filu court:-

Sl. | Offence Description
Nao.
{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

(B | Name of the court, Case Mo, and Date of order
Taking cognizance :

{e) | Petails of Appeal (s) / Application(s) for revision
(if any) filed against the above order(s) : J_

4, Coses in which 1 hvc heen convicted h:,r a court of law({other those rrfcrrnd 1o in Form 26): °©

i |
: Act and deseription of the offence for ! |
| which convicted : ' [
| |
|
I

| (k) | Name of the Court(s). Case No._and
| i
| ] Dare(s) of order(s) .




i) {Punishme {impases .
R

h i o ———

v3p That | give hei em beiow Uhe details of « e uxsets (movable - od i-imovi ble eic. ) of mysel..

mw spouze and all dupendents:

A Details of movable assors

Wi

| Assets in joint name indicating the extent of joint ownership will also have 1o be given

2 In case of depositInvestment, the details including Serial Namber.

Mame of Bank/ Instiiution and Branch are to be given )
1. Value of Bonds/Share/Debentures us per the curment marke value in Stock Exchange in reipect

companies and as per books in case of non- isted companies should be
4., Dependent’, here means « person, substantially dependent on

e,
the income of the candidate.

5. Details including mount is 1o be given separately in respect of each investment)

Amount, Date of Deposit. the Scheme,

ot histed

'S, | Description Sell Spouse Dependent-1 | Dependent-2 | Dependent-3 I|
| Mo l_ = E
NE: !
iy~ TCashin hang Rs. 548846/-| Rs. 797218/ | 1
(i) | Detalls of Deposits in Bank Rank o ]
accournts  (FDRs, Term Deposits ; Bank
and all other types of Deposits Deposits Deposits
including saving aceounts), Rs. 396861/-| R, 54509)-
Deposits with Financial PPF Deposit ppF Deposits
Institutions, Mon Banking Rs. 996165/-| ps 475138
Financial Companies and i i
Cooperative societies and the
| amoun! in each such deposit
{iti} | Details of investment in Bords,
Debentures/shares and units in Share }S::_g.m;it} )
companies/Mutual Funds and Rs. 528900/ : 700t
others and the amount.
{iv) | Details of investment in NS5,
Postil Savings, Insuranee Policies | [ ¢ . Premium|LIC Premi \
and investment in any Financial mwmm Il;;gos';t i deposit o
Instrument in Post office or Rs. 719046/~ |Rs. 90009~ |Rs. 231736/ ! l
Insurance Company and the 4 5 ; : v ! '
|| smounl —— 4
(v} | Personal loans/advance given i |I
AMYy person or ﬂﬂ.li_n' imllidir:‘:g Loan given | Loan given H
firm, Company, Trust eic. & Rs. 1250000/ Rs. S00000/- '
| other receivables from debtors . ! ].
| and the amount. B | U= 4 e 'i— I
[ iv1) | Moter Vehicles/Aircrafls/ Bol ] { A‘
Yachts/Ships (details of Make, | 5O ' ||
l Registration No. ete, Year of 2007 Model l 1
! Purchase and amount ) - i
[wiiy] Jewelry, bullion and valuable - |
! thing (give details of weight and (R'I:I‘Hg;f:f | l
| vajue) : e e




REVD[VER RIFFLE Rs. 12200/~
(v lﬂ-njmm:ﬂm&sum 84 ah.s.uf

! '{' laims/interest
{h, | Caross Total value

.

3. Drtails of Immovable assets:

CAPTTAL 1N BLSIS
l&'lm“—

|Ra 6440084/~ IRS zzsuw-{]{g 2317361

{Neiwe: 1. Properties in joint ownership indicating the cxtent of joint ¢ wnership vill also have to be indicat:d
2 . Each land or building or apartment should be mentioned separmely in this format.)

5. | Description
Ne G

Self

Spouse

| Dependent-1

Dependent-2 !i_btpudﬂ_ dent-3 |

(i) | Agriculiural Land -
Location(s)
| Survey numben(s) -

Biharsharif

Biharsharif

Awves (Total measurement in
acres) -

“Whether inherited property
(Yes or NO)

Dmnfpmm mmuf:ﬂ!f
acquired propéty -

Cost of Land (in cutof
purchase)at the time of
purchase

Rs. 130000/~

Rs., 71000/~

‘Any Investment an the [and by
way of development,
construction etc.

Appraximate Current market
value

(i)
Location(s)
| Survey number(s)

Biharsharif

Biharsharif

Ares (Total measurement in
q. ft.)

Whether inherited property
(Yes or NO)

Mo

_El'luﬂrfpumhminm:afself
i acquired property

Cost of Land (in case of
[ purchase) at the time of
| :

Rs. 2080004-

R, 420000-

Any Investment.on the land by
way of development,
construction Ete.

Apprmdmm:f.‘.‘mr&mntct
valie

(i) mmsl_ﬂﬁlﬂlfl!
{Indl.dmgawmn 5]
1 -I,mlhl'm[s}

| -Survey numbes{s)

Flat No. 158

Lenin Sarani |

Kolkatia

Built up Arca (Total
rigasurement in 5q. fi.)




-

{ﬁ}

T “woher inherned property
|[ emar MO

Mo

| e —— -

No

D ur'pm:hm 1h case of el
I F '_";FE:‘- ey

1 C vt uf properly (in case of
m rehase) at the time of
prrhase

Rs. 1420085/~ 1

Es. 263250/

Ay Investment on the
| property by way of

B

| Epi—— -

I‘_Melopmm, construction ete.
| Appraximate Current market
' v.liLn:

i | | Residential Dyildings ( ingluding
npartments, )

-Location(s)

| - Survey number(s)

S

Avea (Total measurement in
sq. ft.)

Built up Area (Total
measurement in sq. fi.)

Whether inherited property
Yes or NO)

Date of purchase in case of self
uired rty

Cost of propenty {in case of
purchase) at the time of
| purchase

Aany Investment on the land by

way of development,
canstruction ete.

Approximate Current market
value

)

Others (such as inierest in
property) | /4th Share

Commeereial Builling
il B ahart
s, BATIRBAL

Cparrrecrsal Buaiking
it Beharsharl
(s, TATIRIA.

| .
o)
|

Total of Current Market
Value of (i} to (v) above

Rs, 3230021/-

Rs. IB49080~

4

(6) 1give herein below the details of linbilities! dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

o
Moo

Deseription

Self

Spouse(s)

Dependent-1

Dependént-2 | Dependent-3 |

I

Loan or dues to Bank/Financial

Institution{s)
Mame of Bank or Fi
Amount outstanding
Mawre of loan

-_—

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above,
Mame(s)

Amount outstanding

Mature of loan

Relatives &
Others
Hs. 1429500/

Relatives &
Others
Rs, 879500/-




| Ay other liability

Rs. 2721935/-

Grand total of liabilities

Rs. 4151439/

(i)

Govesnment Dues: -
[lues to departments dealing

|

with government l
.;.ﬁm |
Chues to departments dealing !
with supply of water

Tues to departments
with supply of electricity

dealing =

* Dues to departmenis dealing
with supply of
telephones/mobiles

Dues to departments dealing
with povernment transpart
(including aircrafts and
helicopters)

[ncome Tax Dues

Wealth Tax Ducs

Service Tax_Dues

Municipal /Property Tax Dues

2

Sales Tax Dues

o5

Any other dues

/

Grand total of all Govt. does

7

{7} Detailsof profession or oce o:
a Self SOCIAL SERVICE + BUSINESS

Spouse ...~ = BUSINESS

b

{8} My educational qualification is as under: M BR.S,

(Give details of highest Schoal / University education with full form of the certificate/ diploma/ degree course)
(Name of the School ACollege/ University and the vear in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. [ Name of the candidate Sh/Smt/Kum. DR. SUNIL KUMAR
2. | Full postal address ASHANAGAR, SOHSARAL DIST- NALANDA
state e e S CAT
3. | Name of the Political party which set up the JANTA DAL (UNITED
candidate (otherwise write "Indepandent") ( ) ]
4. | (a) Number of cases in which conviction order
passed (other than those referred to in Form 26)




| {c; Teial number |.:F1"':.;|-||..-_t|'-|:;.I W o
court (%) have taken cognizan:

sTpanviar ' T Ve T which st 7 T e feaaone S

e v | Ineome Tax Retuen Med |
(a) Candidate mﬁj4p B

-
| LY =

| (b} Spouse: - AAKPDTI60L

[(c)Dependents — , i -
. _Details of Assets and Liabilities in rupees t_'

jo
S S

Description | Seif Spouse  Dependeni-1| Dependent-1l_| Dependent 11l |

A Movesble !
Asset (Total value) E BAID0RA-
Immovahle

Asset

(i) | Purchase Price and
Development Cost of
Immovable Property

(Total Value)

[ii} | Approximate Cument

Market Price of

Asse: (Total Value)

7 Liahilities

(i) Government
_dues (Total)

(1) Loans from Bank,

Financial Institutions ang Rs M2980- R 79500/

athers (Total)

8. | Highest edueationsl qualification: M B.RB.S.

CXIETHADS Rs, 231TIAN t |

o e e i
Re 33MM21-  [Rs 154908

ol

{Give details ofﬂ-r:lmul { University education with full form of the centificate/ diploma/ degree
course) (Name of the School /(College/ University and the year in which the course was completed. )

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that |

{a) there is no case of conviction or pending case agpinst me other than those mentioned in items 3 and 4 abowve;

ih1 L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
nhove.

Verified Bl e irieneens vonns TS tE. . veieeeeers e ressrirssemsmnr s lBY OFciiirsiacsnnnnmrmmmaenanrsssconn SO0

LY\

DEPONENT




Note: | AfMidavit should be filed latest by 3.0 V"M on the last date of filing nominations.
Z Affidavit snoald be sworn before an Leeth Commissioner or Liagstrate of the First Class or hefore a Motan
Public. '
2 All columns should be filled up and 1o column to be left blark. If there Is no information to furnish inoespoct ol
any ilem, either “Nil™ or “Mot aplicable”, a5 the case riay be, should be mentioned
. The affidavit should be either tvped or written legibly and ne sthe.
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